
NHRC to Hold Public Hearing on J&K Human Rights Violations, a Year 
After SC Directions 

https://thewire.in/rights/nhrc-supreme-court-kashmir-human-rights 

This is for the first time after the reading down of Article 370 that the issue of human 
rights, a recurrent theme in the five years of Union government’s rule of Jammu and 
Kashmir, will be taken up at the official level. 

New Delhi: Nearly a year after the Supreme Court’s directions, the Union government is 
set to conduct a first-of-its-kind public hearing on human rights in Jammu and Kashmir 
next week. 

A panel of National Human Rights Commission (NHRC) will hold “a Camp Sitting and 
Open Public Hearing on grievances of the general public regarding alleged human 
rights violations … from February 7 to February 9 in Srinagar,” a NHRC notice said. 

The notice asked people to register their complaints by January 29 against any public 
servant for negligence in the prevention of human rights violations or their involvement 
in any such incident in Jammu and Kashmir. 

This is for the first time after the reading down of Article 370 that the issue of human 
rights, a recurrent theme in the five years of central government’s rule of Jammu and 
Kashmir, will be taken up at the official level. 

Days after civilians’ custodial killing 

The NHRC hearing will take place against the backdrop of the shocking incident in 
Poonch district in which three civilians were allegedly tortured to death in Army custody 
in December last year while at least four others were grievously injured. 

In March 2020, the Union had empowered the NHRC to handle the human rights 
concerns in Jammu and Kashmir. But in the absence of its local offices, there is no 
information whether the commission took cognisance of any case over the last more 
than three years. 

The State Human Rights Commission (SHRC), a quasi-judicial body that investigated 
rights abuses in J&K, ceased to exist on October 31, 2019, when Jammu & Kashmir 
Reorganisation Act came into effect and the erstwhile state was divided into two union 
territories. 

Dozens of legislations, including J&K Protection of Human Rights Act, 1997 that formed 
the basis for the setting up of the SHRC, were repealed after the Reorganisation Act 
became applicable to Jammu and Kashmir in 2019. 
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In 2022, a petition was filed in the Supreme Court by a Pune-based lawyer Asim Suhas 
Sarode about the absence of statutory bodies, including human rights commission, in 
J&K after it was downgraded into a union territory by the Narendra Modi government. 

In February last year, the Centre told the court that the issue of the defunct human 
rights commission in J&K was under its consideration. Later, a bench led by Chief 
Justice of India D.Y. Chandrachud directed the government to bring a “mechanism 
which will allow people of Jammu and Kashmir to file their complaints to the NHRC from 
J&K itself”. 

High official figures, higher unofficial numbers 

The SHRC was probing at least 630 complaints of murder, enforced disappearances, 
rape, and other kinds of abuses allegedly perpetrated by security forces on local 
residents, according to official data accessed by an RTI activist, when it was shut down 
in 2019. 

“All the records of the commission were locked in a designated room at the office 
premises of the erstwhile Human Rights Commission, Old Assembly Complex, 
Srinagar,” the administration said in its reply to the RTI by activist Venkatesh Nayak. 

However, unofficial figures are much higher. According to a Huffpost report quoting the 
annual report of the SHRC for the year 2017-18, more than 8,000 cases of abuses, 
including torture, disappearances, extra-judicial killings, harassment and others were 
pending with the commission. 

A UN panel had rapped the Centre in September 2020 over the closure of the SHRC 
while calling for investigation into enforced disappearance and mass graves in Jammu 
and Kashmir. According to independent estimates, more than 8000 people have 
become victims of enforced disappearance in J&K since the insurgency erupted in the 
early 1990s. 

Investigations ‘penalised’ 

In 2021, Khurram Pervez, the convenor of Coalition of Civil Society (CCS), a 
conglomerate of human rights groups and individuals who were involved in 
documenting the rights abuses in Jammu and Kashmir, was accused of involvement in 
“terror funding” and arrested by the National Investigations Agency. 

Since its inception in 2000, the CCS has published dozens of annual, biyearly and 
special reports on human rights abuses in Jammu and Kashmir involving security forces 
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as well as militants. However, after the arrest of its convenor, the group has become 
defunct. 

The CCS’s last report was about the three youth from Rajouri who were killed in a 
staged gun-battle by the Army in 2020, a year after J&K’s special status was revoked. 

Last year, while hearing a batch of petitions challenging the reading down of Article 370, 
the Supreme Court had recommended setting up of a ‘Truth and Reconciliation 
Committee’ to investigate the rights abuses in Jammu and Kashmir. 

“The committee will investigate and report on the violations of human rights perpetrated 
both by the State and non-state actors in Jammu and Kashmir at least since the 1980s 
and recommend measures for reconciliation,” Justice S.K. Kaul, who was part of the 
constitutional bench that heard the matter, said. 

He added: “There is already an entire generation of youth that has grown up with a 
feeling of distrust and it is to them that we owe the greatest day of liberation.” 
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Noted lawyer Ashok Bhan briefs NHRC Chairman ahead of visiting 
Kashmir 

https://risingkashmir.com/noted-lawyer-ashok-bhan-briefs-nhrc-chairman-ahead-of-
visiting-kashmir 

The National Human Rights Commission (NHRC) is set to conduct a camp sitting and 
an open public hearing on grievances related to human rights violations in Jammu and 
Kashmir.  

This marks the first time the NHRC will address such issues in the region following the 
abolition of the State Human Rights Commission. 

Noted lawyer Ashok Bhan, renowned for his expertise in international law, on Thursday 
briefed the NHRC Chairman, retired Supreme Court Judge Arun Mishra, at his office on 
the dire human rights situation in Jammu and Kashmir and submitted a note in this 
behalf. 

Bhan emphasized the need for a humanitarian approach towards the victims of the 
long-standing turbulence in the region, which has witnessed over 30 years of 
insurgency, leading to violence, displacement, and suffering. 

In his two-hour meeting with Chairman NHRC, Bhan discussed the pressing issues 
facing the region, including the rehabilitation of internally displaced native populations, 
addressing the drug menace, and ensuring economic stability for the youth.  

Bhan highlighted the importance of winning the hearts and minds of the society and 
establishing a robust security ecosystem to build faith in the rule of law and democracy. 

Human rights abuses in Jammu and Kashmir have ranged from mass killings, forced 
disappearances, torture, rape, abuses due to using pellet guns and suppression of 
freedom of speech to bans on religious gatherings, a situation akin to genocide and 
selective killings.  

The NHRC is now gearing up to address these concerns. 

The camp sitting and open public hearing are scheduled to take place from February 7 
to 9 in Srinagar, with the NHRC inviting individuals to submit complaints regarding 
alleged rights violations. 

The NHRC will review these complaints, including acts of terrorism that inhibit the 
enjoyment of human rights, and recommend appropriate remedial measures. They will 
also examine treaties and international instruments on human rights for effective 
implementation. 
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Bhan also reminded the NHRC chairman that his body actually came up when India 
was in a bind on Kashmir at the UN Human Rights body in 1994. It was after realizing 
this and to keep the international human rights bodies out from interfering in the 
domestic affairs that then Prime Minister Narasimha Rao conceived the idea of having 
an internal mechanism to address human rights issues.  

But Bhan added, that despite having its origin to address rights issues in Kashmir, the 
NHRC never sought any proactiveness towards this region.  

He said it is better late than never that the NHRC has woken up to take up the issue of 
human rights in Kashmir and also to order ways to ameliorate them.  

This development follows the aftermath of the inoperablity of Article 370 and the 
subsequent winding of the Jammu and Kashmir State Human Rights Commission. The 
Union Government empowered the NHRC to address human rights concerns in the 
Union Territory through the J&K Reorganisation Act. 

The NHRC's decision to hold an open public hearing on rights violations comes after 
call of its conscience and from the Supreme Court opinion to create mechanisms 
allowing people in Jammu and Kashmir to file complaints directly with the NHRC. 

This move represents a significant step towards addressing the human rights void that 
has persisted in Jammu and Kashmir since the abolition of the State Human Rights 
Commission in 2019. Numerous human rights organizations have ceased to function 
due to government restrictions on dissent, leaving many unresolved cases of rights 
violations. 

Bhan told NHRC about the brutal human rights situation faced by the Kashmiri Pandit 
community. Forced displacement, violence, and ongoing discrimination.That left them 
vulnerable and need of urgent government and NHRC intervention.The rights to life, 
liberty, and security of the Kashmiri Pandits are being systematically violated, and their 
cultural heritage is at risk of being obliterated and erased. National Human Rights 
Commission is once again urged to investigate these atrocities, ensure accountability, 
and implement measures to safeguard the well-being and rights of the Kashmiri 
Pandits.and their return to roots is a national demand that deserves serious 
recommendations. 

It is hoped that NHRC’s efforts shall be seen as a healing process and unifying factor 
for varied sections of the fractured society that lay shattered by the turbulence of last 35 
years Bhan said. 
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पũकार ŝपेश कुमार िसंह को पटना से भागलपुर जेल भेजा गया, नही ंकराई जा रही 
ई-मुलाकात 

https://janchowk.com/pahlapanna/journalist-rupesh-kumar-singh-sent-from-patna-to-
bhagalpur-jail/ 

पटना/रांची। 23 जनवरी 2024 को भागलपुर के शहीद जुɬा साहनी केȾीय कारा मŐ पũकार व लेखक 

ŝपेश कुमार िसंह को टŌ ांसफर िकया गया है। ŝपेश कुमार िसंह से जब उनकी पȉी ने मुलाकात की तो पता 
चला िक 23 जनवरी 2024 से ŝपेश को पटना के आदशŊ केȾीय कारा से भागलपुर के शहीद जुɬा साहनी 
केȾीय कारा लाया गया है। उɎŐ सेल नंबर 3 मŐ रखा गया है, जहां लगभग 20 फीट की ऊंचाई पर 9 वाʐ 

का एक बʛ सेल के साइड मŐ लगा है िजससे सेल मŐ रोशनी नाममाũ हो पाती है। 

ŝपेश कुमार िसंह पटना के आदशŊ केȾीय कारा मŐ बीते साल 2023 को 17 अŮैल को एनआईए के एक 

केस मŐ लाये गये थे। गौरतलब है िक ŝपेश एक ˢतंũ पũकार और लेखक हœ। वह बौİȠक वगŊ से संबंध 

रखते हœ। वह जेल मŐ जाने के बाद भी अपने समय का सदुपयोग करते Šए अपनी पढ़ाई जारी रखे Šए हœ। वह 

इưू (IGNOU) मŐ 2 कोसŊ- MAH और MAJMC- मŐ enrolled हœ। साथ ही जेल से ही राजनीितशा˓ मŐ भी 
˘ातकोȅर के िलए भी नामांकन का Ůोसेस भी हो रहा था। 

और पटना के आदशŊ केȾीय कारा से ही पȉी के Ůयास और NIA कोर्ट और जेल Ůशासन की पहल से दोनो ं
कोसŊ के पहले वषŊ की परीƗा मŐ भी इसी जेल मŐ िपछले साल 2023 के जून और िदसंबर मŐ शािमल भी Šए हœ। 
जून की परीƗा का įरजʐ भी ऑनलाइन आ चुका है। अब दूसरे वषŊ के िलए इɎŐ माचŊ तक असाइनमŐट भी 
िलखकर जमा करना है और परीƗा की तैयारी भी करनी है। 

साथ ही एक लेखक होने के कारण कुछ रचनाȏक िलखना पढ़ना भी उनके िजंदगी का िहˣा है, और 

उनका अिधकार भी। कोई कानून पढ़ाई से वंिचत नही ंकरता, मगर जेल Ůशासन इसके िवरोध मŐ खड़ा है। 

बंदी का पढ़ने िलखने मŐ ʩˑ रहना तो जेल Ůशासन के साथ-साथ बाहरी Ůशासन के िलए भी सकाराȏक 

होना चािहए, पर İ̾थत इससे उलट है। ŝपेश के पास से सारी िकताबŐ जो िक पहले वाले जेल मŐ इनके पास 

थी,ं वतŊमान जेल मŐ वापस ले ली गयी हœ। जबिक ŝपेश को असाइनमŐट बनाने के िलए इưू के कोसŊ की 
िकताबो ंके अलावा भी कई अɊ िकताबो ंके अȯयन की जŝरत होती है। 

अब जब ŝपेश कुमार िसंह के पास िकताब, का◌ॅपी और कलम ही नही ंहोगें तो पढ़ाई कैसे संभव हो 
पाएगी। साथ ही सेल के बʛ की कम रोशनी मŐ कुछ भी पढ़ना या िलखना संभव नही ंहै। इससे सर ददŊ  की 
सम˟ा भी हो रही है। 

इसके साथ ही ŝपेश से उनका Milton Thermosteel बोतल भी ले िलए गया है। उɎŐ इस बोतल की सƢ 

आवʴकता है Ɛोिंक ŝपेश साइनस जैसी Ůॉɰम से पीिड़त हœ। जेल अ˙ताल ने भी उɎŐ गमŊ पानी पीने 
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की सलाह दी है। जेल Ůशासन की ओर से समय-समय पर गमŊ पानी उपलɩ करने की भी कोई ʩव̾था 
नही ंहै। ऐसे मŐ एक ˢ̾थ ʩİƅ को जेल Ůशासन का रवैया बीमार करने वाला है। 

इतना ही नही ंपũकार ŝपेश कुमार िसंह की पेशी भी न तो शारीįरक और न ही वीिडओ कॉ̢ůेिसंग के 

जįरए ही वतŊमान जेल से कराई गई है, जबिक बीते 24 जनवरी को एनआईए कोटŊ मŐ पेशी की तारीख थी। 
STD से भी बात करने की सुिवधा अभी उपलɩ नही ंहै। बंिदयो ंको कानूनन जो अिधकार िमले Šए हœ, जेल 

Ůशासन उससे भी उɎŐ वंिचत कर रहा है, जो िकसी भी लोकतांिũक देश के िलए ठीक नही ंहै। 

ŝपेश की पȉी ने बताया िक उनके Ȫारा भी जब वीिडयो कांůŐ िसंग के िलए नंबर लगाया गया तो वह भी 
अŮू̺ड नही ंिकया गया। िफलहाल वे झारखंड मŐ रहती हœ और िमलने के िलए बार बार 330 िकलोमीटर दूर 

भागलपुर आना उनके िलए बŠत परेशानी की बात है। 

ई मुलाकात के िलए रिज Ōː ेशन करने के बाद न तो उसे अŮू̺ड िकया गया और न ही įरजेƃ। ऐसे मŐ बार-

बार इतनी दूर आ पाना बŠत परेशानी वाली बात है। Ɛोिंक बǄा भी छोटा है िजसको छोड़कर वो नही ंआ 

सकती हœ और लेकर आने से बǄे की पढ़ाई भी Ůभािवत होगी और ˢा˖ भी। जेल Ůशासन Ȫारा यह 

िवȪेषपूणŊ तरीका Ɛो ंअपनाया जा रहा है पता नही,ं पर यह सब Ŝपेश के पįरजनो ंके िलए बड़ी सम˟ा 
वाली बात है। 

Ŝपेश कुमार िसंह की ओर से इस मामले की िशकायत रा Ō̓ ीय मानवािधकार आयोग और िबहार 

मानवािधकार आयोग को पũ और मेल Ȫारा की गई है। 
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ʩİƅयो ंकी गįरमा और िनजता की रƗा सुिनिʮत करने के िलए Ɛा कदम उठाए 

जाएंगे? बॉɾे हाइकोटŊ  ने राǛ से पूछा 

https://hindi.livelaw.in/high-court/more/justice-revati-mohite-dere-justice-manjusha-
deshpande-mumbai-police-lock-up-illegal-detention-music-teacher-individual-dignity-
248335?infinitescroll=1 

संगीत िशƗक को अवैध ŝप से िहरासत मŐ िलए जाने के मामले मŐ बॉɾे हाईकोटŊ ने पाया िक Ůथम ̊ʼया 
राǛ Ȫारा Ůˑुत कोई भी सकुŊ लर ऐसी İ̾थित से के बारे मŐ कुछ नही ं कहता, जहां पुिलस लॉक-अप मŐ 
िहरासत मŐ िलए गए ʩİƅ से उसके कपड़े छीन िलए गए हो। 

जİːस रेवती मोिहते डेरे और जİːस मंजूषा देशपांडे की खंडपीठ ने अिभयोजक को यह बताने के िलए 

समय िदया िक ऐसे ʩİƅ की िनजता और गįरमा की रƗा सुिनिʮत करने के िलए Ɛा कदम उठाए जाएंगे। 

अदालत ने कहा, "हमने सकुŊ लर और Ůावधानो ंका अȯयन िकया और Ůथम ̊ʼया महसूस होता है िक इनमŐ 
से कोई भी Ůावधान हमारे Ȫारा उठाए गए मुȞे से संबंिधत नही ंहै, यानी िगरɞार ʩİƅ को पुिलस लॉक-

अप मŐ िहरासत मŐ लेने के दौरान उसके कपड़े उतारना।" 29 िसतंबर को हाइकोटŊ ने हेिबयस कॉपŊस 

यािचका का िनपटारा िकया, िजसमŐ ʄूिजक टीचर को पुिलस ने जमानती अपराध मŐ िहरासत मŐ िलया गया 
था। यािचका टीचर की पȉी ने दायर की। 

यािचकाकताŊ के पित को मुआवजा देने और यािचकाकताŊ के पित की अवैध िहरासत के िलए िजʃेदार पाए 

गए ʩİƅयो ंके वेतन से पूरी जांच के बाद उƅ मुआवजा वसूलने के कुछ िनदőशो ंके साथ यािचका का 
िनपटारा िकया गया। अदालत ने कहा िक उस ʩİƅ को यौन उȋीड़न के जमानती अपराध के िलए 

िगरɞार िकया गया था, इस तȚ के बावजूद िक वह जमानत देने के िलए तैयार था। िपछली तारीख पर 

एपीपी ने Ůˑुत िकया िक कायाŊलय अदालत के आदेश के अनुसार सकुŊ लर जारी करेगा। 

23 जनवरी को जब मामला अनुपालन के िलए उठाया गया तो एपीपी ने िडरेƃर जनरल कायाŊलय Ȫारा 18 

जनवरी, 2024 को जारी सकुŊ लर की कॉपी Ůˑुत की गई। उƅ कॉपी मŐ जमानती अपराधो ंमŐ िगरɞार 

ʩİƅयो ंकी įरहाई के संबंध मŐ बताया गया था, जब वे जमानत देने के िलए तैयार हो।ंहो ंखंडपीठ ने कहा िक 

उसने एपीपी से कहा िक यािचकाकताŊ को लॉक-अप मŐ कपड़े उतारे जाने के संबंध मŐ पुिलस Ɛा कदम 

उठाएगी, उसे įरकॉडŊ  पर रखŐ 

एपीपी ने िडरेƃर जनरल कायाŊलय Ȫारा समय-समय पर जारी िकए गए कुछ सकुŊ लर Ůˑुत िकएष। िवशेष 

ŝप से 26 अƃूबर, 2007 और 22 जनवरी, 2004 को जारी सकुŊ लर पेश िकए गए। 

अदालत ने आगे कहा, 

LIVE LAW, Online, 3.2.2024
Page No. 0, Size:(0)cms X (0)cms.



“जहां तक 26 अƃूबर, 2007 के सकुŊ लर का सवाल है, यह लॉक-अप रिजːर के रखरखाव से संबंिधत है। 

ऐसा Ůतीत होता है िक उƅ सकुŊ लर 2007 की įरट यािचका नंबर 704 (सǍाद िनज़ाम िसȞीकी बनाम 

महारा Ō̓  राǛ) मŐ इस Ɋायालय Ȫारा देखी गई बातो ंके अनुसार जारी िकया गया।” 

2004 के अɊ सकुŊ लर पर गौर करते Šए अदालत ने कहा िक यह भारत के रा Ō̓ ी य मानवािधकार आयोग 

Ȫारा ʩƅ की गई अˢीकृित के बाद िहरासत मŐ होने वाली मौतो ंके पįरणामˢŝप जारी िकया गया 

अदालत ने कहा, “तदनुसार, िहरासत मŐ िलए गए ʩİƅयो ंके संबंध मŐ कुछ िदशािनदőश उƅ सकुŊ लर मŐ 
िनधाŊįरत िकए गए, िजससे यह सुिनिʮत िकया जा सके िक पुिलस िहरासत मŐ कोई मौत न हो। उƅ सकुŊ लर 

मŐ कई िनदőश जारी िकए गए, िजसमŐ िगरɞार िकए गए ʩİƅ की तलाशी कैसे की जानी है। उसकी 
मेिडकल जांच आिद शािमल है।'' 

खंडपीठ ने पाया िक सकुŊ लर मŐ िनदőश यह है िक िगरɞार ʩİƅ के साथ मानवीय ʩवहार िकया जाना 
चािहए। एपीपी ने पुिलस लॉक-अप मŐ कैिदयो ंके साथ ʩवहार के संबंध मŐ पुिलस मैनुअल के Ůावधानो ंऔर 

पुिलस अिधिनयम के Ůावधानो ं197 नो ंऔर 204 का भी हवाला िदया। 

तदनुसार अदालत ने एपीपी को आगे के िनदőश लेने मŐ सƗम बनाने के िलए मामले को 20 फरवरी, 2024 

तक के िलए ̾थिगत िकया गया। 
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िसटी įरपोटŊर | मुजɠरपुर 

https://www.bhaskar.com/news/jha-mat-latest-tamar-news-032002-1444221-nor.html 

एसकेएमसीएचमुजɠरपुर मŐ लावाįरस लाशो ंके सौदेबाजी की जांच įरपोटŊ मेिडकल कॉलेज के िŮंिसपल 

डॉ. िवकास कुमार ने गुŜवार को किमʲर अतुल Ůसाद को सौपं दी। įरपोटŊ मŐ ŮाचायŊ ने कहा है िक अ˙ताल 

मŐ Ůाइवेट िसƐोįरटी कंपनी के 35 कमŊचारी आउटसोिसōग पर सफाई का काम करते हœ। इनमŐ से 4 कमŎ 
की पोːमाटŊम हाउस मŐ ǰूटी रहती है। इन चारो ंको काम से हटा िदया गया है। उधर, इस मामले की 
िशकायत रा Ō̓ पित भवन रा Ō̓ ीय मानवािधकार आयोग के पास भी पŠंची है। ŮाचायŊ ने यह भी कहा िक 

पोːमाटŊम हाउस से लेकर कॉलेज कœ पस मŐ 12 सीसीटीवी कैमरे लगाए गए हœ। आधा दजŊन सीसीटीवी कैमरे 

और लगाए जाएंगे। 
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